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Current Status Report 1
| In the Matter of |

Original Application No.268/2022
‘Amit Singh Baghel Vs Government of
M.P.

w.I1.to

| Honble National Green Tribunal Principal Bench
| order dated May 02, 2023

Location: Satna, MP

Current Status Report in the matier of “Amit Singh Baghel
V/s Government of M.P.”
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The current status report in compliance of Hon’ble NG'T' (PB) order

dated - May 02, 2023, in OA no. 268/2022 ‘Amit Singh Baghel Vs
Government of M.P.’ is as follows :-

In compliance of carlier dircetions of Hon’ble NGT, the Joint
Committee constituted by Hon’ble Tribunal vide order dated
24.04.2022 has further look into the matter and take further remedial
action by following due process of law in respect of these aspects and
compliance with environmental norms. The Summary of Action Taken
report in Compliance of Hon’ble NGT Direction dated 18.07.2022 is as
under:-

I. The MPPCB has imposed Environmental compensation of Rs.
| 9,40,000/- for the deficiencies and violations committed by the M/s.

, Stakeholders Associates, C/o Arrow Associates, at khasra No.
| 98/1/KA, Village Raghuraj Nagar District- Satna.

l Formula for computation of Environmental Compensation for M/s.

\ Stakeholders Associates, C/o Arrow Ass_oci:itcs, at khasra No.
98/1/KA, Village Raghuraj Nagar District- Satna,

\ EC=PIxNxRxSxLF

| Where:

| EC = Environmental Compensations,

, PI = Pollution Index of Industrial Scctor

N N= Number of days of Violation took place

R = A Factor in Rupees for EC

\ S = A Factor for scale operations

LF = Location Factor

The calculation details of Environmental Compensation as per Hon'ble
| NGT Guideline are as Below :-
‘ PI = 80 for Red Category Industrics/ 50 for Orange category industries

/30 for Green category industrics. M/s. Stakeholders
‘ Associates, C/o Arrow Associales, comes under Red category
| Industry. Therefore P1 = 80,

N = Number of days of Violation took place, In this case, the date of
| Complaint letter submitted to Hon'ble NG'T is 16.02.2022. In

Frirrant Ctatie Dannarr in NA 24017077 N
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| this case, N is cnlcuh\llcajrr?m 16.02,2022 to 03.06.2022 (i.c.
date of closure order). “Therefore the value of N = 94 Days
(based on 25 working days/month). L
R = As per formula, minimum factor Rs. 100 and maximum Rs. 500.
As per Hon’ble NGT, it {s suggested Rs, 250/-, Therefore R=
250/- (Considered), A
S =1tis 0.5 for micro/small industrics, 1.0 for Medium industries, 1.5
for Large industries. The Crusher unit comes under
micro/small category. Therefore, S= 0.5
LF=If the Unit is located within 10 Km outer Boundary, then the
Standards are as table given below:- -

| S.No. |Population * | Location factor # (LF)
(Million)
1. Less then 1 1.0
2. lto<5 1.25
| 3. 5t0<10 1.5
4. 10 and above 2
| Population of Satna is less then 1 Million. Therefore, LF is
considered as 1

Therefore EC = 80x94x250x0.5x1 = Rs. 9,40,000/- (Rupces Nine lakhs
Forty Thousand Only)

k Board has issued Notice to M/s. Stakeholders Associates, C/o Arrow
Associates, Village Raghuraj Nagar District- Satna vide Board's Letter

No. 3967 dated 07.10.2022 for Environmental compensation

compliance of directions passed by Ilon’ble NGT (PB). (Annexure - 1)

in

|

| 2. In continuation of the Board’s Letter No. 3967 dated 07.10.2022 for

i Environmental compensation in compliance of directions passed by

| Hon’ble NGT (PB), MP Pollution Control Board has directed to M/s.

| Stack Holder Associates, C/o Arrow Associates, Village - Raghuraj
Nagar — District — Satna, Vide order dated - 896/HOPCB/2023,

; Bhopal Dated 28.03.2023 to deposit the amount of Environmental
Compensation with MP Pollution Control Board within |5 days from

Currant Cratue Dannrt in N8 2ARIINDD Aunnil 20772
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the date of receiving of lhl |3 in th account ol‘ MPPCB walh

Account No. — 6310001200000043, 1IF'SC Code PUNB0631000.
(Annexure -2)

3. In compliance of the Board’s order dated 28" march 2023, M/s.
Stack Holders Associates informed that the imposed Environmental
Compensation of an amount of Rs. 9,40,000/- (Nine Lakhs Forty
Thousand) has been deposited in the account of Member Secretary
MPPCB, Bank Acc. No. - 6310001200000043, IFSC Code -
PUNBO0631000, Via UTR No. HDFCR52023051756970335, Dated —
17.05.2023. (Annexure - 3)

4. In addition to the above, the Closure order issued by Board vides

letter no. 272, dated — 03.06.2022 is still continued. .
'-7—1 08/5'~ng3
(K.P. Soni)

Regional Officer, MPPCB, Satna

e D —— ———
e —— — ———
Furrant Cratne Danart in NA 24077097 Anrll 2022 Pana 4
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= MADHYA PRADESIH roLLUTION CONI'ROL BOARD
=== Paryawaran Parisar, -5, Arera Colony, lllmpul-d(;llll(;

A e
el e il S

N\ Phone (0755)-2466191, 2464428, 'nx (0755)-2463742, I it _mppeb@rediffmail.com

No. Juorcn/2c22 Bliopal, Date:  / /2022

To,

M/s Stakeholder Associates,
C/o Arrow Associates
Village- Raghuraj Nagar
District- Satna

per the directions passed by

Sub - Imposing Environmental Compensation as
2022 in 0.A. No. 268/2022

D Hon'ble NGT(PB) vide its order dated 18.07.
Amit Singh Baghel Vs State of Madhya Pradesh.

WHEREAS, MP Pollution Control Board (MPPCB) is a statutory body constituted
under section 4 of the Water (Prevention & Control of Pollution) Act, 1974 and has been
entrusted with the responsibilities of enforcement of the Environment Laws prevailing

in the state.

268/2022 Amit Singh Baghel Vs State of
f mining in District-Satna in

over to the surrounding

WHEREAS, in the matter of 0.A. No.
Madhya Pradesh.the Hon'ble Tribunal dealt with the issue o
violation of environmental norms due to which dust spread

field caused damages to the nearby crops.

WHEREAS, The Hon'ble tribunal vide Its order dated 27.04.2022 constituted a
Satna and MP Pollution Control Board and directed

committee comprising of Collector,
the committee to submit @ Factual and action taken report. The committee submitted

its report on 27.06.2022

WHEREAS, you are operating stone crushing unit and during the site visit, itis found
that you have provided water sprinkler with the conveyer belts but not installed
adequate pollution control measures like - boundary wall all around the crusher unit,
proper screen cover of the crusher unit. It has only road side boundary wall, which has
been found damaged due to wind pressure etc; it is your mandatory duty Lo ensurc thal

there is no pollution.
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NADIIYA PRADIEST POLLL
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Paryawarean Pavisur, 13- ‘ern C ' ‘ ’
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the period of violation

Officer, Satna calculated s per guidelines provided by the Hon'ble Nation
Tribunal.

You are, hereby, given an opportunity of hearing and submit your reply/objection (if
any) pertaining to above stated computation of Environmental Compensation within 15
days. In case no rep

ly is received within 15 days from the date of issue of this notice,
e above proposed Environmental Compensation shall be confi

rmed and compensation
amount shall be deposited in the following account -:
Bank and Branch Punjab national Bank
Account No, 6310001200006043
Beneficiary Name Member Secretary
LlFSC Code 'PUNB0631000

AND in case of failure, action is liable to be initiated against you under the Air
(Prevention & Control of Pollution) Act of 1981 and other relevant Act.

For and on behalf of MPPCRB

« Mishra)
Scerctary

Endt.No.: BT AL /N10PCB2022 Bhopal, Date:

11
07 0CT2022
Copy to:-

1 The District Collector, USO-\'Q& M.D, for informatiort and nccessary ucljon.
/1 Regional Officer, M. P. Pollution Control Board, - Sc&t\&,l‘or information &
necessary action.
Am‘wﬁ
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e o | e

R R R, -




@

136 [Aaneswe-2 |

M MADHYA PRADESIH POLLUTION CONTROL BOARD
A Paryawaran Parisar, -5, Avern Colony, Bhiopnl-462016
N g Phone (0755)-2466191, 2464428, I'nx (0755)-24G3742, I'- mnll:ll_rnppcl;@rcdllfm:lll.wm
No. £9£ /HOPCB/2023 Bhopal, Date: /8 V20232023
ORDER

Hon’ble National Green Tribunal (PB) vide order dated 27.04.2022

constituted a joint committee of State PCB and Collettor, District-Satna were
directed to submit a factual and action taken report. The committee visited the
site on 26.05.2022, and submitted its report on 18.06.2022 with the following
recommendation-:

v

a. At Village - Dewra, there is a Crusher M/s. Stakeholders Associates,
C/o Arrow Associates, at khasra No. 98/1/KA, Village Raghuraj Nagar,
District -Satna (M.P.). This Stone crusher is located at Dewra, which is
just adjacent to the village Nagar, District- Satna (M.P.). Dewra, Tehsil
- Rewera, Tehsil Raghuraj

b. The Regional Office, MP Pollution Control Board Satna M.P. has
issued closure direction dated 03.06.2022 to the crusher unit i.e.
M/s. Stakeholders Associates, C/O Arrow Associates, at khasra No.
98/1/KA, Village Dewra, Tehsil - Raghuraj Nagar, District - Satna
(M.P.)., directing them not to operate the Crusher Unit till proper
rectifications are done.

After consideration of report, Hon’ble Tribunal in its order dated
18.07.2022 directed as under -;

“It is evident from the report that there is no Stone Crusher Unit in the name
of M/s. Kesar Star Stone Crusher at Village Rewara, Tehsil Raghuraj Nagar,
District Satna but there is a Crusher M/s. Stakeholders Associates, C/o
Arrow Associates, at khasra No. 98/1/KA, Village Raghuraj Nagar, District -
Satno to which closure direction dated 03.06.2022 has been issued by the
Regional Office, MP Pollution Control Board Satna M.P. for violatioh ‘of
environmental norms but no action has been taken for assessment of
environmental compensation” and In compliance above order, Joint
Committee submitted its report vide email dated 11.10.2022 before the
Hon’ble tribunal.
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Further, MPPCB had issued show-cause notice dated 07.10.2022 Jpajn: i
M/s Stakeholder Associates, Village-

' 4 Raghuraj Nagar, District-Satna for
Imposing the Environmental compen

sation and your submission dated
06.12.2022 was not found satisfactory. To verify the compliance made by

M/s Stakeholder Associates, Regional officer, Satna inspected the site on
28.12.2022 and observed inadequate pollution control measures.

Therefore, you are liable to pay the Environmental Compensation to the
tune of Rs 9,40,000/- [Nine Lakh Forty Thousand] for the period of violation
i.e. from 16.02.2022 to 03.06.2022 (94 days) in violation of environmental
norms and operating without adequate pollution control measures. The

amount of Environmental compensation has been approved by the
committee in its meeting dated 09.02.2023.

)

You are, hereby, directed to deposit the amount of environmental
compensation with MP Pollution Control Board within 15 days from the

date of receiving of this order in the account of MPPCB with Account no
6310001200000043 IFSC code PUNBO631000.

(CHANDRA MOHAN THAKUR)
MEMBER SECRETARY

Endt.No:- £ 7 [HOPCB/2023 Bhopal, Date: 7 §/WAR 7023
Copy to:-

1. M/s Stakeholder Associates, C/o Arrow Associates, Village- Raghuraj
Nagar, District-Satna .

2. The District Collector, Satna ,M.P. for information. t

< The Regional Officer, M. P. Pollution Control Board, Satna, for
information & necessary action.

o (CHANDRA MOHﬂK THAKUR)
ﬂ,;/ s© e MEMBER SECRETARY
Wpﬁ et TS s i A
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STAKEHOLD]Zi]’;S'5 ASSOCIATES

173 | Sector-1 Rohtak, Haryana —124001 Mo.7898233062-Emalls akeholders.satna @gmail.com
Ref.

To

Regional Office

M.P. Pollution Control Board
Rewa Road, Satna M.P

Ref: Your Letter No. 69/ R.0 / PCB/East/2023, Satna, Dt. 13-04-2023

Sub: Submission of Penalty of Environmental compensation INR 9,40,000 and request to open
all restriction on us to run crusher

Dear Sir

We have deposited the said penalty of INR 9,40,000 In Member Secretary M.P P.C.B,
Bank A/c No. 6310001200000043, IFSC : PUNB 0631000 Via UTR No.
HDFCR52023051756970335 dt. 17-05-2023 as environmental compensation

Kindly open all restriction on our crusher

Regards
For: Stakeholder As

Encl:
1- Photocopy of Demand letter no. 69/ R.O/P.C.B/ East/ 2023 Satna, dt. 13/4/2023
2- TRGS Copy With UTR NO HDFCR52023051756970335 dt. 17-05-2023
b:(u' B 4\!"' o
"‘("'.r AT '( J"C.'l i\

qé'f‘ rn““-‘" ‘[;L.w
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12:14 pm

HDFC Bank : RTGS

money transfer Txn No -
HDFCR52023051756970335

for Rs INR 9,40,000.00 has been |
credited to MEMBER SECRETARY

MP POLUTION on 17-05-2023 at
16:25:14
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